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' ! short) w.e.f. 1.9.200C for a period of 83 days and \\
| )

thereafter his services hnave not been extended.
Aggrieved by this, applicant has filed this OA seeking
the aforesaid reliefs.

J. Respondents in their reply have stated that the
applicant was appointed as ad hoc Feon 1in WB for a
period of three months. His term was extended from time
to time. After winding up of WB, applicant was
appointed as Peon on ad hoc basis in NCL vide order
dated 7.9.2000. According to the respondents, there are
ten sanctioned posts of Peon and in order to i1l up
these posts on deputation basis like other sanctioned
posts, circulars were issued inviting applications. One
post of Peon was diverted to the Fersonal Staff of the

o
Hon'ble Chairman on co-terminus basis. Of the remaining
nine posts, only three could be filled up on deputation
basis and +three on compassionate grounds. They have
given advertisement in the Employment News as well
placed reguisition on Employment Exchange. A large
number of applications, including that of the applicant,
was received. Since the work in NCL is smoothly managed
®
with existing 6 posts of Peon, no person from Employment

The possibility of adjusting the applicant in any of the

office under +the Ministry was considered but he could

fiot be adjusted due to non-availability of vacancy. In \
view of +these submissions, the 0A is 1l1liable to be
dismissed.

4, Heard both the learned counsel for the rival
contesting parties and perused the records.
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